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P.P.Mohaoatra & Others 	Apolicant S 
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Ujon of India & 0thers 
	

Respondents 

For the ap1icant 

For the respondents 

M/s.qaneswar Rath, 
P.K.Mohaoatra, 
J.0 .Sahoo, 
?Aiv Dc ate $ 

Mr.Akhaya Mishra, 
Standing Counsel 
(Central Government) 

C 0 R A M; 

THE HON0URE-BLE i4K.PACHARYA,VLE_C-IRIN 

Whether the reporters of local newspapers 
may be allowed to see the judgment 2 Yes 

To he referred to reoorters or n.t 2 

Whether His Lordship wishes to see the 
fair copy of the judgment ? Yes 

... 



J U U G M z. N T 

KSP.ICHRYAV.C. 	 dith the consent given by the counsel for 

both sides I have hnard this case on merit and I 

propose to dispose of finaly as it would notbe 

bneficia]. for anybody concerned to keep this 

matter pendLg. 

2. 	Petitioner Nos • 1 to 6 were working under 

Opposite rarty No.2 i.e. the Uirector of Census 

Operatiori,Bhubaneswnr from 18.4.1991 till 31.12.1992, 

20,5,1991 till 31.12.1992,10,5,1991 till 3 1.12,1992, 

13.5.1991 till 31.12.1992,13.5.2991 til. 31.12.1992 
All the 

and 13.12.1990 to 31.12.1992 respectively4etitioners 

are similarly circumstanced like that of the 

petitioners in L.a. Nos. 8,83,105,106,119,126 

and 127 of 1993. Prayer of the ietitioaers are for 

consideration of their cases while adjudicating the 

s itability of different incumbents for 8pa ointment 

to the 106 sanctioned postsIn case the petitioners 

have worked during the aforesaid perid,t -eir 

cases should also be considered alongwith the 

petiti ners in the above mentioned original 

app1icati - ris.Jidgment passed in the above mentioned 

original app1icticns have fullest application 

to the facts of the present case and therefore 

the petiti ners should take the same steps as 

indic ted in the above mentioned judgments and in 

the order dted 18,3.1993 passed in the above 

menti ned cases within the stipulted period and 

Lereafter the S it bi1lty of the petitioners be 
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adjudged and further steps be taken as iridicted 

in the judgments passed inthe above mentioned cases 

and order dted 18.3.1993. 

Since in some cases including the Lresnt 

case the petitioners hav been wilowed to appear 

before the Opposite Party No.3 for adjudicating 

their sitability it may nt be possible on 

the part of Opposite Party No.3 toopömplete the 

selection process by the date already fixed in 

the above mentined original aplic1ticns,Therefore 

the stipulatd period has been extended by order 

dated 18,3.1993 passed in the Original applications' 

mentioned above and such order will also apply to 

this case, 

This order is passed after hearing Mr.Ganeswar 

Rath learned counsel for the petitioners and Mr. 

Akshya iijnar Mishra learned Addl, stand .ng Counsel 

(Central) .Thus, the appliction is accordingly 

disposed of.No cost. 


